CENTRAL ADMINISTRATIVE TRIBUMAL, PRINCIPAL BENCH

Ol No.2847/199
New Delhi, this 19th day of May, 19298

Hon’bie Shri T.N.8hat, Member(J)
Hon'ble Shri S.P. Biswas, Member(A)

Shri Om Kumar
s/0 Ram Kishan
1138, 4Gulani Bagh, Delhi-7 .. Anrticant

(By Shri D.P. Avinashi)
Versus
Govt. of HNCT of Delhi, through

1. Chief Secretary
5, Shamnath Marg, Do Wi-54

1

2. Secretary
Deptt. of bh.oe Affairs

5, Shamnz .k Marg, Delhi-54

J. - cpector General of Priscner(Delhi)

“2ar Lajwanti Garden Chowk

Janakpuri, New Delhi .. Res ponde s
(By Shri Ajesh Luthra, proxy for Ms.J. Kaushilk)

ORDER({(oral)

Hon ‘ Shri1 T.N. Bhat
#2  nave heard the learned counsel for the parti
for disposal of the 0A at the admission stage itself

the oleadings arse already complete. We have perused t

N n

materiz) 2vaitehle on record =

2. The appiicant, who was Wworking as Driver 1in  the
Department of Prisons, Govt. of NCT of Delhi, was
removed from =service by the iﬁpugned order dated
25.8.94, Aggrisved by the said order, applicant has
come to the Tribunal sLekiné the relief of hia
reinstatement and other consecuential benefits

3. in the A the app?icanﬁ has stated that he had
submitted an  appsal but the same has not vet fheen

disposed oFf,. However, 1in the reply the respondents hkave




hy the order of the Chief Secretary who has directed
~e‘natatemant of the applicant in sarvice. Although
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respondents are taking the plea that
order ‘was an order of termination simplicitor, vyet,
admittedly the appeal filed by the applicant was
allowed by the Chief Secretary, who is  the competaent
autiiority. hey further submit that the order of the
Chief Secrtetary will be complied with, which couid not

ha done earlier dus ro some administrative diffzculties.
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Tn wview of the above, this 0A is allowed and the

respchndents are . directed to reinstate the applicant
s

Witnin A month from the date of receipt of a copy of
) N

this order. Neediess to say that the applicant shall

alao ne =ntitled to consequential henefifis 11
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allowances commencing from the date the applicant was

nall alsc be done

acquitted in the criminal case, which s

within +the, aforesaid period. ‘With this crder the 24 ig

disposed of, leaving the parties to bear their own
costs.
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